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CENT AL ABMINISTATIVE TRIBUNAL
ALLAHABA B BENCH, ALLAHASA B

: : | ‘Original Application Nos 1550 of 1993
| Siri ReS.0jha sese sees Applicapt,
: & | Ve rsus
I Union of India & 08« cein sers iespondents .

Hon'ble Mre Se.fBg Lxl.lpta Adle

Hon'bla NMp. TeleVerma | Jdle

(By Hon'bls My« S.B3s Gupta, A,.Me)

Heazd the petit}.nrﬁr in persone The applicant's

case is that he filad @ writ petition bsfore ths High
? Cou.t Allahabad for payment of increments withhe 1d. Tha
petition . wds tm3nsfaried to the Tribunal whizh disnissad ”
: the a@pplicastione The petitionzp Filad @ revisw patition ?
B | @nd the same was dllowed partly. It was directad therein
i : -‘that the applicant shall be g:li.uzi‘aum banefits in terms ¢

ok o : of salary, arrsars or uthamil.rsaﬂ_inta st @ 104 simpls :
- TR s ) ]

N & peq anpum @s ne m3y b8 entitlsd to as if the gmpugned

e ity

L

order withholding increments had not baen passad.

2% The petitioner says thay the abowe order of the ]
Tribunmdl in revisw application has been implsmanted only

partly and that alsa after considerabls tims.
i ‘ 2 'u ! '-lﬁ

3, In case the judgsmant and o.der of this Tribuml ua& it

not fully implemented,the apprapriate coursa of ﬂr.:ti_ou' for

rj;'

B_ppliﬂtlnt was tpg file a !:nﬂhﬂm’l: ﬁﬁtiﬂﬁ- Tha same uas nnt : :
]
filsad within the peried of J.lmli‘.ﬁtinnﬁ ]'ha p;aaant. ﬂpp ice Qlﬁ

is ‘bain; filad on ths _ng l:llm ‘;nl' %ﬂtinﬂ uhinh Jas

eeis, _1__.
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